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ORDER
PER MADHUMITA ROY, JM:

Both the appeals filed by the assessee are directed against the orders
both dated 10.01.2020 passed by the Commissioner of Income Tax (Appeals)-
3, Ahmedabad arising out of the separate orders dated 24.03.2019 &
08.04.2019 passed by the D.C.I.T., CPC, Bengaluru under Section 143(3) of
the Income Tax Act, 1961 (hereinafter referred to as “the Act”) for A.Ys.
2017-18 & 2018-19 respectively.

ITA No. 101/Ahd/2020(A.Y.2017-18):-

2. It appears that admittedly the L.d. CIT(A)passed an ex-parte order
against the assessee dismissing the appeal preferred before him. Though
several notices were served upon the assessee, the assessee did not appear

before the Ld. CIT (A) and appeal was disposed of ex-parte. However, it
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appears that for some reason or the other the assessee has not been able to
represent his case before the First Appellate Authority. Thus, considering the
entire aspect of the matter, we find it fit and proper to give an opportunity of
being heard to the assessee by the revenue for the ends of justice. With this
observation we set aside the issue to the file of the Ld AO to dispose of the
same in accordance with law upon giving an opportunity of being heard to the
assessee and upon considering the evidence on record as any other evidence
which the assessee may choose to file at the time of hearing of the matter. We
also make it clear that the assessee would also cooperate with the AO in
deciding the issue in question. Assessee’s appeal is, therefore, allowed for

statistical purposes.

ITA No. 102/Ahd/2020(A.Y.2018-19):-

4. The identical issue involved in the case has already been dealt with by
us in ITA No. 101/Ahd/2020 for A.Y. 2017-18 and in the absence of any
changed circumstances the same shall apply mutatis mutandis. Hence, the

appeal preferred by the assessee is allowed for statistical purposes.

5. In the combined result, both the appeals preferred by the assessee are

allowed for statistical purposes.

| This Order pronounced in Open Court on 22/06/2022 \
Sd/- Sd/-
(WASEEM AHMED) (Ms. MADHUMITA ROY)
ACCOUNTANT MEMBER JUDICIAL MEMBER

Ahmedabad; Dated 22/06/2022

Manish, Sr. PS/Tanmay, Sr. PS TRUE COPY
smeer Sy gfafaf 3E@RA/Copy of the Order forwarded to :
L. 3rdfremeft / The Appellant

2. gzt / The Respondent.
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HEfd T IYFA / Concerned CIT
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